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O.A./646/87 ]
. CCRAM : Hon'ble Mr. PeH. Trivedi .. Vice Chairman
[ ; .
Hon'ble Mr., P.M. Joshi ee Judicizl Member

15/12/1987

Learned advocates Mr. Y.V. Shah for the applicant
and Mre. ReM. Vin for the r espondents present. Application
be admitted. Issue notice on the r espondents to reply
within 45 days of this order. The applicant is free to
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file rejoinder if any within one month there:fteri\The

case be posted in September, 1988 for final hearing.

Future promoticn and selectiocn will be subject to
the result of the case. Respondents to inform the parties
eaffected. Mr. Vin agrees to accept notice for respondent

No. 1.
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( P H Trivedi )
Vice Chairman
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( P M Joshi )
Judicizl Member
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in St 386 /37
MA/557/87 in StNo: 563/87, OA/340/87, OA/345/87, OA/352/87, CA/386/37,
0A/391/87, OA/488/87, OA/527/87, OA/537/87, Oa/590/87, 0A/629/87,

© OA/ 24/87, OA/148/87, 0A/267/87, MA/332/87 in Oa/266/87, OA/278/37,

1 - Oa/324/87, OA/327/87, OA/332/87, 0A/336/87, Oa/339/87, 0Oa/13/82,

o4/ 18/88, on/ 19/88, 0A/253/87, Ta/485/86, TA/426 /86, TA/623 /86,
TA;621§86, TA/l316/86,TA/1340/86,TA/1353/86,TA/l376/86,0A/219/§§,
OA/234/86, OA/277/86, OA/312/86, OA/435/86, OA/123/87, OA/149/2Z,N

Fa 0A/152/87, OA/2 4/87, 0a/D 5/87, MA /124 /88 vith OA/223/87! QA/%a;/o7,
OA/248/87, OA/333/87, OA/334/87, OA/358/87, OA/469/87, oA/508/87,
0A/10 /88, BR/380/87 with OA/257/87, FEA/D 1/87 with OA/147437,'
MA/410/87 vi th OA/159/87,.MA/411 /87 vith OA/331/87, MA‘412/87 WLthq
04/330/87, MA/413/87 vith OA/299/87, 02 /541 /87, OA/363/36,TQ/1379/DQ¢
OA/274/87, OA/346/387, OA/B 4/86, OaA/473/87, OA/335/37, 0A/451/86,
OA/22/87, 0oa/23/87, OA/180/37, OA/622/87, QA/4/88:_OA/13/875 -
OA/437/86, Ta/1336/86, Ta/1347/86, Ta/1381/86, p&/b44/87,ﬁ@a/6?5/0/¢
‘oa/ 1 /38, Oa/14/88, H4/83/88 in 0a/522/87, on/5/88, TA/1{46<8u,
OA/646/87, oa/311/86, 0A/139/87, OA/289/87, 0A/294/87, TA/603/86,
‘TA/1338/36,TA/1366/36.

CORAM : HON'BLE MR, P.H. THEVEDI = : VICE H AIRMAN
HON'BLE MR, P.M., JO3HI ¢ JUDI CIAL MEMBER,

°

16-2-1983,

N ‘“ A %
The 22 cases filed by di fferent persons against Union of

Indi a and Railway Administration are on Board todéy. - They are fixed
for head ng with the consent & the advocates representing- tha
parties, The bParties'.-advocates are presentand hearﬁ Mr,  R.M. Vin,
- Mr. B.R. Kyada and Mr. N.S3. Shevde learned advocates for the
respondent vho represent for all the cases are present, They viz,
.Mr. Vin, Mr, Kyada and Mr. Shevde state that all the matters coinao:
be heard together in as they do not involve common quest ons of law
and facts and that each matters has got & stinct facts and, therefore,
it is required to be argued separately, The learned advocates
Tepresenting the applicants said that they involve @wmmon question of
. law and facts and all the matters are almost Similar and they ciould
be geard together. They fii rther state that the applicants are poor

labourers placed in strgation and in these days of draught the mattar:
may be heard expeditiously,

/Contda ce o6 2/
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2/ = In many matters the railway admini'stration has yet o

file written statements. They may also produce the d aimente
vh ich may be relevant for the purpose of deciding the cases.
Therefore, by wnsent of the advocates representing the parties

it is decided to adjourn the matters and to fi x them for hearing

on 4-4-1988. The advocates and the parties are given to understan

that they will be heard from day to day from 4-4- 38 onwards.
1f the Faillway Aduwinistration wants to fi le replies in cases
in vhich they have not fi led they may do so in April and May
1988, wi th service of copy to the other sde failing which no
other time wi 11 be granted on that gm und. Registry to. fix

the cascs accordingly.
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